
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKTJLAM BENCH 

O.A. 16 	/199 

DATE OF DECISION 12.7.91 

Applicant 

for applicant 

O 	 ¶ AelAkeSpondents 
and others 

.00Advocate for 
Mr. P X Madhusoodhanan for R-4 	Respondents 
Mr. N. V. Joseph for R-3 

C ORAM t 

The Hon 'ble Shri N. V. KRISHNAN, ADMINISTRATWE MEMBER 

& 

The i- on'ble Shri N. DHARMADAN, JtICIL MEMBER 

1. Whether Reporters of local papers  may be allowed 
to see the Judgment? 

2 • To berereferred to the Reporter or not? 

Whether their Lord.ships wish to see the fair 
copy of the Judgment? 
To be circulated to all Benches of the Tribunal?k. 

JILGEMENT 

MR. N. DHA RM?DAN, JIDIC IAL MEMBER 

This case is heard along with O.A. 1058/90 

on consent of parties since the question of law, facts 

and reliefs prayed for in both cases are identical 

in nature. 

2. 	We have considered themattx in detail in 

our judgment in O.A. 1058/90 and that decision need 

only be followed in this case and dispose of it with 

a. 
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same directions. Accordingly 1  we follow the judgment in 

O.A. 1058/90 in this case and dispose of the case with 

the following directjoñs 

The impugned order, in so far as it transfers 

the applicant on promotion to TES Group-B from 

rala Circle to anotherCircle,' is quashed. The 

uO 
Respondents will be at ifterty to fill Lthe 'vacan cy 

so caused in the other Circle in any manner they 

like and in such an event, the appljcal' -it will not 

have any claim against that appointee for 

seniority or other benefits; 

The Respondent's are directdd to consider postir çg 

the applicant in a Group B post in Kerala Circle 

itself within a period of one year from the date 

of this order; 

In making such posting, the Respondents shall 

	

• 	 consider the case of the applicant along with 

other, similarly placed persons who havealso 

	

• 	 , 	filed similar applications as also 13 Group-B 

officers mentioned in Annexure-I to the 

Statement dated 29th May, 1991 filed by the 

Respondents, working outside Kerala who have 

requested for a transfer to Kerala Circle and 

consider their Posting in Kerala Circle on the 

same principles as have been adopted in the  

Annexure....IIi order,; 
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Postings of othc-r Persons to TES Group-B post& 

in Kerala Circle may be considered after 

exhausting the posting of the applicants 

and others referred to in (c) supra; 

If the applicant does not get a posting on 

a Group B post in Kerala Circle on the above 

terms within One year from today, the 

• promotion granted to him by Annexure. III 

Oer will automatically stand cancelled 

on the expiry of One year from toda.y and 

thereafter, his case for promotion will be 

considered along with others who are 

eligible to be considered for promotion to 

TESGroupBvacancies that may arise 

thereafter. 

3• 	The Original Application is disposed of with 

the above directions without.any order as to costs. 

A copy of judgment in O.A. 1058/90 is enclosed for 

reference. 

(N0 DHARMADN) 
JW IC IAL MEMB ER 

(N. V. kISHNAN) 
ALMINISTRATIVE MENE ER 



CCP 79/92 

PSHM&ND 

(24) 	(vIr Sugathan 
CGSC for respondents 

Learned counsel for t he respondents submitted 
that a. statement is being filed to—day, copy of. which 

will be served on the learned counsel for the applicant. 

List the CCP on 29.7.92 for hearing and final disposal. 
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Mr N Sugathan 
SCGSC by proxy 

GeP 

It is sibnittd on behaif of ft NN Suuna 

that theta 'is change 	counse1 for th rspnd nts. 

Accordirtgty, po&. on 21.9.92. In the mnuhie 

vised Makalat should be filed. 
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PSHPI 	ND 

 

C(LL) 

 

• (19) Mv N Sugathan 
SCGSC by prOxy 

Learned coine1 ?or. the applicant prays for timi 
to get copy of the judgment in similar matter 

(OA 1058/90) rendered by the Supreme Court. Post or 

H 	19.10.92. 
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CCP No. 7C,/92  in 
O.A. 

SPM& ND 

45 
	 Mr. N. Sugathan 

Mr. George C. P. Tharakan, SCG5 

Today when the CCP was taken for hearing, 

learned counSel for the petitioners submitted before us 

that in view of the judgment of the Supreme Court in 

Civil Appeal No. 3993 of 1992(SLP(Cjvjl)No. 17008 of 91) 

the petitioners may be given permission to withdr.w 

the CCP reserving their liberty to approach appropriate 

forum in case the respondents do not implement the 

observations contained in the last paragraph of the 

judgment of the Supreme Court in letter and spirit. 

2. 	Having heard CounSel on both Sides, we are of 

the view that this request can  be allowed. Accord jnaç- 

we CloSe the CCP as having withdrawn  reserving the liberty  

of the petItioners to approach appropriate forum in case 

they are aggrieved by the implementation of the judgment 

of the Supreme Court referred to above. 

30 	 The CCP is closed as above and the notice on 

/•\/ 

Contempt is discharged. 

(N. ITharmadan) 
Judicial Member 

(S.P. Mukrji) 
Vice Chajrfl 

20.10.92 


